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-ommitte of Jawahbarlal Nehru Univer-
sity in 1977, But last month University
adminittration had withdrawn it uni-

laterally,

The ather important demands include
mare houses for sta’f, regularisation of
daily wage workers, medical facility
for staff on the campus an dgroup in-
settled immediately,

1 urge upon the Government to in-
tervene in the matler so that the jong
standing demands of the Jawaharlal
Nehru Universtiy staff association are
settled immediateiy,

(iv) REPORTED FIRE IN , GODOWN OF
Foop CORPORATION OF INDIA AT
KaAPA IN MADHYA PRADESH.
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(v) PROPOSED AGITATION IN  JCERALA
AGAINST DELAY IN COMPLETION COF
MANGALORE - COCHIN - TRIVANDRUM
HicewaAy,

SHRI A C. GEORGE (Mukanda-
puram): Mr, Speeker, Sir, I wuuld
like to raise under Rule 377 matter

relating to proposed masg agitation in

the coastal areas of three districts of

Kerala for Mangalore-Cochin-Trivan-

drum highway

A mags sgitation is proposed to be
launched in the coastal aregs of the
three districts of Kerala because - of
the inordinate delay in the implemen-
tation of the gsanctioned West Coast
Highway (NH 17) from Mangalore
through- Gochin to Trivandrum. Five
years back, the West Comst Highway



